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Forests

HTAMIL NADU] ACT No. XXVII OF 1949, 2

';?':[THE YTaMiL NADU] PRESERVATION OF PRIVATE FORESTS
Acr, 1949.]

'--(Recez‘ved the assent of the Governor-General on the 10th
. December 1949 ; first published in the Fort St. George
Gazette Extraordinary on the 14th December 1949,)

An Aét to prevent the indiscriminate deStrtiction of p_rivzite
- forests and interference with costomary and prescriptive
_rights therein and for certain other purposes.

- WHERBAS it is necessary 9] ] to

- prevent the indiscriminate destructiorn. of private forests and

- interference with custothary and prescriptive rights therein :’
- It is hereby enacted as follows :—

1. (1) This Act may be called the'[ Tamil Nadu]
~ Preservation of Privaw rorests Act, 1949,

" Nadu Adaptatio 1 of Laws Order, 1969, as amended by the Tami}
- Nadu Adaptation of Laws (Second Amendment) Order, 1969.

. % FRor Statement of Objects and Reasons, see Fort St. George
_Gazetti - Extraoidinary, dated the Ist November 1949, Part IV-A,
. . page 443, .

f orcein those territories. ‘
c .‘ . {

' the corresponding law in force in that taluk.

3 cf the Tamil Nadu Preservation of Private Forests (Extension to
Kanyakumari District} Act, 1979 (Tamil Nadu Act 28 of 1979)
repealing the corresponding lawlin_forceinthat district. o

of the Tamil Nadu Preservation of Private I orests (Continuance)-
Act, 1965 (Tani} Nadu Act 32 of 1965). L :

- 4These words were substituted for the words “application,
commencement and duration”™ by section 4 (i) of the Tamil Nady
Preservation of Private Forests - (Continuance) Act, 1965 (Tamil
Nadu Act 32 of 1965). - o | ' S
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- 1These words vrere substituted for the word ““Madras” by the Tamil

" 'This Act was extended to the Shencotah taluk of the Tirunelveli
district by section 10 of the Tamil Nadu (Transferred Territory) .
. Extension of Laws Act, 1965 (Tamil Nadu Act 22 of 1965) repealing -

Short title,
4[application

and commenc
ment.]

.+~ This Act was extended to the added terrilories by section 12 of the
Tamil Nadu (Added Tertritories) Extension of Laws Act, 1964 (Tamil . - .
‘Nadu Act 8 of 1964), which was deemed to have come into force = -
an the 3rd December 1960 repealing the corfesponding lawin -~

This Act was extended to the Kanyakumari district by section

“8The words ‘%endiné; further Iégislation” wer > omitted by sécfibn'?; -




[ Tamil Nadu}
Act 1 of 1908. .

% Tamil Nadu]
Act V of 1_882.

 Act, 1957 (Tamil Nadu Act XV of 1957).

the Tamil Nadu Adaptation of Laws Order, 1969, &s amended by
- the Tamil Nadu Adaptation of Laws (Second Amendment) Order,

oAy

.of the Government as defined in that Act. .

. in extent shall not cease to be such by reason only of tne

' Magdras” by the Tamil Nadu Adaptation of Lews Order, 1969, as

«0 -« 1 4This clause was substituted for the original clause (iii) by section *
'~ -2(i) of the Tamil Nadu Preservation of Private Forests (Amendment) -
7 UAGt;1960 (Tamil Nadu Act220f1960). o oh oo
( B The ﬁgures snd word _"1_2- mcta:esn were SubStltﬂted. fOI' tha -
7.+ figures and word 30 acres” by section 2 of the Tamil Nadu Preser-,
... "vation of Private Forests (Amendment) Act, 1979 (Tamil Nadu Agt "~
- - 36.0£1979) ;and the figure and word “2 hectares” were substituted -
- for the figures and word ““12 hectares” by section 2 (a) of the Tamil- -

. - Preservation of Private Forests (Secoud Amendment) Act, 1954 (Tami)
.. Nadu Act XV of 1954)., . . : L

430 acres”™ were substitfited by section 2 (ii) of the Tamil'Nadu

B - Preservation of Private Forests (Amendment). Act, 1960 (Tamil -
- Nadu Act 22 of 1960). For the figures and word **30 acres™ the.

. Tamil Nadu Preservation of Private Forests (Amendment)Act, 1979

. mant) Act, 1979 (Tami) Nadu Act 62 of 1979).
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(2) It applies—

I | | S e

(ii) to foresis situated in estates as defined in the -
2[Tamil Nadu] Estates Land Act, 1908, in the *[State of
Tamil Nadu}. . -

4(il)) to private forests situated 1n other areas:
in the State of Tamil Nadu and baving a contiguous area
exceeding?(2 hectares] which may be declared by the District
Collector to be forests for the purposes of this Act, by
notificas*~u in the District Gazette ; ] R

but does not apply to reserved forests constituted under the -
2Tamil Nadu] Forests Act, 1882, and lands at the disposal

S Explanation.—A priva.te forest exceeding’[2 hecta."t'es]' '

1 Clause (i) and the Explanation thereto were omitted by section2 (i)
of the Tamil Nadu Preservation of Private Forests (Amendment)

. - 8 These words weve subsrituted for the word *“ Madras * by

1969, - o | e
8 This expression was. substituted for the cxpression “State of

amended by the Tamil Nadu Adaptation of Laws (Second Amendment) o

Nadu Preservation of Private Forests (Sccond Amendment) Act,
1979 (Tamit Nadu Act 68 of 1979). PR

6 This Explanation was added by section 2(b) of the Tamil Nady

1 For the figures and word 100 acres”, the figures and word

figures and word *12 hectarcs™ were substituted by section 2.0f the

~(Tamil Nadu Act 36 of 1979). The figure and word “2 hectares”-”
‘were substituted for the figures and word *12 hectares™ by section2 () -
of the Tamil Nadu Preservation of Private Forests (Second Amends *




act "t.hat, in a portion thereof;! [trees, shrubs or reeds are
~teel, or lands are . cultivated, or rocks, roads, tanks,
rivers or the like exist-; nor shall the area of such forest
ceaso to be contiguous by reasbén only of the existence
~of all or any of the aforesaid circumstances.] |
(3 It shall coms into force at once * ]«

4 | S ' ]

_' subject or context,—

5[(a) ‘committee’ means any committee constitutéd
under section 2-A and having jurisdiction ;] |

- §[(aa)] ‘forest’ includes waste or communal land
containing ¢ [trees, shrubs and reeds], pastvre land and

1 These words were substituted for the words ““trees or shrubs
“are felled” by section 2 of the Tamil Nadu Preservation of Private
Forests (Amendment) Act, 1965 (Tamil Nadu Act 12 of 1965).

3 This word was substituted for the words “District Collector” by
section 2(b) of the Tamil Nadu Preservation of Private Forests
(Second Amendment) Act, 1979 (Tamil Naduv Act 68 of 1979),

3 The life of this Act has been extended from time to time. See
Madras Acts XXX of 1950 and XXX of 1951 and Tamil Nadu Acts
HI of 1954, XOOX of 1954, XXXV of 1955, XV of 1957, 20 of 1959,
33 of 1961 and 23 of 1963 ; and this Act wus made permanrent by
section 2 of the Tamil Nadu Preservaticn of Frivate Forests (Continus
ance) Act, 1965 (Tamil Nadu Act 32 of 1965). The words, figures
: nd letters “*and shall remain in force upto and inclusive of the 2nd
Decembet 19657 were omitted by section 4 (ii) of the Tamil Nadu
Preservation of Private Forests (Continuance) Act, 1965 (Tamil Nadu

Act 32 of 1963). _

. 4This sub-section was cmitted by section 4 (iii) of the Tamil Nadu
- Preservation of Private Forests (Continuance) Act, 1965 (Tami]

 Nadu Act 32 0f 1965). |
N 5Qriginal clause (a) was refettered as clausc (a4) of that section and

~ -of Private Forests (Scecad JLmcndment) Act, 1979 (Tamil Nadu Act
68 of 1979). ~

“ " oy section 3 of th: Tamil Nadu Preservation of Private Forests
o (.{mendment) Act, 1965 (Tamil Nadu Act 12 ot 1965). _.
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felled or cut] with or without the permission of the?[commit-

this clause was inssried by section 3 of the Tamil Nadu Preservation -

8 Thege words were substituted for the words “trees and shrybs®

. 2. 1n this Act unless there is anyihing repugnant in the Definiticns. o




a8 60 Preservatio'n of Privdi‘e.‘Far_eSts [1949 :' :T.N-. Act XXVII -

any other class of land decla.red by the I[State] Government e
o :__tmbe_a forest by nonﬁcatlon 2[ o ]._.____. o !

.. 8 [Explanation ---For the purposes of tl:ns ela.use. L
"communa.l land” means— o

(i) beds and bunds of tanks and of supply, drama.ge, .. -
Surplus or irrigation cha.nnels

(ii) threshing-floor, ca.ttle—stands vﬂlage-sntes and -
other lands which are set apart for the common use of thc.
v111agers] L

(b) owner’ in rela.tmn to a forest 1ncludes a mort-' |
- 'ga.gee, lessee or other person havmg right to possessnon .
and enjoymcnt of the forest |

~ (¢) ‘person’ includes a Hindu undivided famlly,
Marumakkattayam tarwad or tavazhi a.nd an Ahya.santana' :
family or branch. |

4[(d) ‘forest offence’ means an offence pumshable K
under this Act ;

- (e) the expressions ‘Forest-oﬁcer , ‘tree’, ‘tlmber ,
‘forest-produce’, ‘cattle’, ‘Magistrate’ and ‘imprisonment’
shall have the meanings respectively assigned to them in
gection 2 of the ® [Tamil Nadu} Forest Act, 1882 (5[Tam11 |
Na.du] Act V of 1882)]

1 This word was suhx tltuted for ths word “Provmcml” by the‘- :
Adaptation of Laws Order, 1950 ' _ o

2 The wards and leiters “m the Fort St. George G‘azerte" :were' :
omitted by sw.tion 3 of the Tamil Nadu Preservation of anate
ch..:.ts (Amen dment) Act, 1979 (Tamil Nadu Act 36 of 1979)

8 This EYplanatlon was substituted for the original Explanatlon
by section 10 (2) of the Tamil Nadu (Transferred Territory) EAtensmn y
of Laws Act, 1965 (Tamil Nadu Act 22 of 1965). _ o

% Clauses (d) and (¢) were added by  section 3 of the TamilNady
Preservation of Private Forés's (Amen.dment) Act 1955 (Tamll Nadu S
Act XXXV of 1955). _ _

- & These words were substiruted for the word ”Madras” by the .
_ Tamil Nadu Adaptation of Laws Order, 1969, as amended by the -
e '{;sﬂNadu Adaptation of Laws (Second Amendment) Ordar.




CoN2-AL (D The State Goveramexif may, by notiﬁca— fho6s

“tion with effe:t from such date as may be specified therein, 83?;5,,“53333‘?

- constitute for each district a gommittee for the- purpose -

of this Act, consisting of the following members,

-namely ;- o :

) () the District Collector as Chairman of the Com-

mittee ; - | B
- (b) the District Forest Officer having jurisdiction~ ~ *

ver the district ; S Co

- "(¢) the Tahsildar havmg jurisdiction. over the ared ;.

- .(d) the Executive  Engineer of the Agriélﬂture" .
+Department in charge of soil conservation ; B

" '(e) the Personal A'ssist_ant' (Génerzﬂ) to the Collector
.of the district, who shall be the Secretary of the committes ,

.. 2:B. (1) The committee may meet as often as may be Meetings of -

- ‘necessary and shall, subject to the' provisions of sub- Committees. -

-sections (2) and (3), observe such rules of procedure in -~
- regard to transaction of business at its meetings (including

- the quorum at meetings) as may be prescribed by the State

. Government under this Act, provided that not more than

- _two months shall elapse between one meeting of the com-

“‘mittee and another. . - '

' (2) The Chairman of the committee or in his
~‘absence any member nominated by him in that behalf
- - shall preside at a meeting of tI;e committee.

. (3) All questions at a meeting of the committee

‘shall be decided by a majority of the votes of the members
- present and veting and in the case of an equality of votes,
“the Chairman of the committee or in his absence the
* person presiding, shall have a second or casting vote.]

o 112-C. No act or proceeding of t}ie cign:ilmuw_.. shatll bc; Vacancy in

| i id by reason only of the existence of committes, etc.,
‘deamed to be invalid by Y not to invalidate
' acts or proceed-

ings. »

1 ecti né_ Z-A, Z;B and 2-C were inserted by section 4 of the
-Tam?l cI‘\Ilgdu Preservation of Private Forests (Second Amendment)
‘Act, 1979 {Tamil Nadu Act 68 cf 1979).
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jl?r_esfefvﬁtioh of
private forests.

| ofany portion of such a forest, and is made on or after
. the 16th August 1946].__ o

-.':.,_._ t A . ' :
*-" 1" This word was substituted for the words *District Collector”. =

by section: 4(i) of the Tamil Nadu Preservetion of Private Forest
. (Amendment) Act, 1965 (TamilNadu Act 120f1965), . os *

" 3'This clause was substituted for the original clause (b) by the
- Act, 1954 (Tamil ladu Act XVITT of 1954).

" ment” by section 3 of the Tamil Nadu Preservation of Private .

" Nadu Act XV of 1957). _,

 nation of a member thereto or on the ground only that
.~ more than two months have elapsed between one meeting
- of the committee and another.] .

- or otherwise alienate the
- forest. : Sy

o .. Explanation. —Nothing in_ this sub-section shall

'-':"wi'se dealing with the right to gather and remove forest,

' *.orcustomary manner, for a period not exceeding two.

+ . (@) shall'be null and void — - o

7% by '4{the District Collector] to be a forest under clause
+ x (i) of section 1 (2) or of any portion of such a forest,
- ~and.is made on or after the date on which the declaration

. takes effect ; B S

any vacancy in the committee or any defect in the nomi- .

"3, (1) (@) No owner of any_forest shall, without the
previous sanction of the }{committee] sell, mortgage, lease -
hole or any portion of the

| | _ be
nstrued as preventing the owner from selling or ‘other-

roduce’ other than ?trees, timber and reeds] in the usual

) A:iy alienatioﬁ_' in contravention of c]_m',ge .

(i) If the alienation is of any forest declared

Ll '-r.._~5£(ii) o '|

(iii) if tae alienation is of any other forest or

by section 5 (a) of tae Tamil Nadu Preservation of Private Forests
(Second Amendment) Act, 1979 (rdini: Iudu Act 68 of 1979). ~ -

-2 These words wers substituted for the words *“trees aﬁd ) t-jmbe'r_‘__'” -

Tamil Nadu Preservation of Private Forests (Second Amendment)

4 These words were substituted for the words ““the State Govern-

Forests (Amendment) Act, 1960 (Tamil Nadu Act 22 of 1960)..

5 Sub-clause (ii) was omitted by section 3 of the Ta S Neds
Preservation of Private Forests (Amendment) Act, lgsgnﬂagg _
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(v) in section 50~
(a) clausz (@) shall be omitted;

(b) in clause (c), the word ‘or’ occurring at the
end shall be omitted; and

(c) clause (d) shall be omitted ;

(vi) section 56 shall be omitted]

1{7. Whoever contravenes—

(a) the provisions of sub-section (1) or sub-saction (2)
of section 3, or | '

(b) any of the terms or conditions sﬁbject to which
permission 1s granted under sub-section (2) of section 3, or

{c) any of the terms of a notification under section 6,
shall be punishable with imprisonment which may extend
- to two years or with fine which may extend to five thousand
" rupees or with both.]

{Committee] under this Act and no notification issued
by the *{State] Government under section 6 shall be liable
to be questioned in any Court of Law,

10. (1) The 3[State] Government may make rules for Powerto

1 This section was substituted for original section 7
by section 6 of the Tamil Nadu Preservation of Private Forests
(Amendment) Act, 1979 (Tamil Nadu Act 36 of 1979).

2 This word was substituted for the words “District Collector”
section. 7 of the Tamil Nadu Preservation of Private Forests
(Second Amendment) Act, 1979 (Tamil Nadu Act 68 of 1979).

-~ 8 This word was substituted for the word ‘Provincial” by the
_Adaptation of Laws Order, 1950.

- & This word was substituted for the words “District Collector™
by section 8 of the Tamil Nadu Preservation of Pr vate Forests
. nd Amendment) Act, 1979 (Tamil Nadu Act 68 of 1979),

1250033

Penalties, .

8. No prosecution shall be instituted against any pexson Tnstitution of
‘without the sanction of the 2[Committee]. prosecutions.

9. No order of the 3[State] Government or the Bar of suits.

‘carrying out the purposes of this Act. make rules. -

A,



o i

é{Publication

commencement

- of rules, 5[1_2'A.- (1) (a) Al rules made under this Act,
ggé‘ﬁgﬁgﬁ 1 This clause was inserted by section 7 of the Tami! Nadu Preser»

and placing
thcmpbeforc

the Legislature.) 2 This word was substituted for the words “District Collector'.’l;.

- the rules;) o

66 Preservation of Private Forests[1949; T.N, ActXXVﬂ

(2) Without prejudice to the generality o £ tho fors
going power, such rules may provide for— ‘_

(a)"the classes or kinds of trees which may be

permitted to be cut and the girth of such trees;

AT L BT oLl e

(b) the terms and conditions subject to which
permissions may be granted ;

1[(bb) the deposit of such sum, if any, as may be
specified in the rules as security for the due performance
of the terms and conditions subject to which permission is
granted under suh-section (2) of section 3, the forfeiture
of the sum so deposited or any part thereof for contraven- -
tion of any such term or condition and the adjudication of ;
such Jorfeiture by such authority as may be specified in-

G gmiabeadi Yo 0L
I T ST P IR WU P el

(¢) the procedure to be followed by the 2[Com-
mittee] before granting permissious. o

3[11. * * * ]

2. * *x *x ]

vation of Private Forests (Amendment) Act, 1979 (Tamil Nadu:
Act 36 of 1979). ‘

by section 9 of the Tamil Nadu Preservation of Private Forests:
(Second Amendment) Act, 1979 (Tamil Nadu Act 68 of 1979),

- 3 This section was omitted by section 5 of the Tamil Nagdn Pr
scrvation of Private Forests (Continuance) Act, 1965 (Tamil Nad
Act 32 of 1965). : ' )

4 This section was omitted by section 8 of the Tamil Nadu P
servation of Private Forests (Amendment) Act, 1979 (Tamil Nad
Act 36 of .979). . -

5 This section was inserted by section 5 of the Tamil Nadu Pres
iezrvafn?gnﬁ?jg Private Forests (Amendment) Act, 1965 (Tamil Nadu Act S
0 . - : K

8 This marginal heading was substituted for the marginal headin
“Rules and orders to be placed before the Legislature” by sectic
9 (1) of the Tamil Nadu Preservation of Private Forests (Ament
ment) Act, 1979 (Tamil Nadu Act 36 of 1979).

Campat o ket
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Savingand  13. (1) Any rule or order made or purporting to have
validation. been made, zny notification issued or purporting to have

‘been issued, any decision or direction given or purporting to
have been given, any action or proceeding taken or pugport-
ing to have been taken, or anything done or purpotting
to have been done—

Madras (a) under any prdvision of the Madras Preservation
xv?ﬁ of Private Forests Act, 1946 (hereinafter in this section
of 1946. and in section 14 referred to as the said Act) and in

| force immediately before the 3rd December 1948, or

(6 on or after the 3rd December 1948, under any
provision of the said Act on the footing that the said Act
~was in foree at the relevent time, or | )

Madras (¢) under any provision of the Madras Prasegvé.tion
Ordi- of Private Forests Ordinance, 1949 (bereinafter in this

NAance gact - i ina -
VIII of JoCtion referred to as the said Ordinance),

1949' - " . L]
shall,subject to any subsequent modificationor cancellation

thereof purporting to have been mede onor after that date

under the said Act on the footing that the said Act was

in force at the relevent time or under the said Ordinance,

be deemed to be a rule or order made, notificationissued,

decision or direction given, action or proceeding taken,

f thing dope under the corresponding provision of this
Ct. - '

~ (2) Any liability or penalty incurred or purporting

to have been incurred, any punishment awarded or

purporting to have been awarded, and any prosecution
commenced or purporting to have been commenced—

. (&) under any provision of he said Act before the
3rd December 1948, or - S

- (b) onor after the 3rd December 1948 under any
provision of the said Act on the footingthat the said.
Act was ‘n force at the relevant 1ime_, or '

(c) under any provision of the said Ordinance,

shall be deemed to have been incurred; or commenced
~under the corresponding nrovision of this Act.
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- 14. (1) No suit, prosecution or other legal proceeding Indemnity
- shajl lie in any coutt against any officer or servant of the Acts etc., dor
- ¥[State] Government.or any person ac ingvrder his direc- ;{ﬂ:é'ra:xmry A:

tion or aiding or assisting him* XVII of 1946,

(6) fcr, cr ~n rocount of, or in respect of, any

. sentence passed, or anyact ordered or done by him in exer-

- cise of any jurisdic'ion or power purportingto have beeu
conferred on him by the said Act, or ’

| (B) for carrying out any sentence passed By any
~court in exercise of any such jurisdiction or power
as aforesaid. |

| (2) No svif or other legal proceeding shall lie
. against the [State] Government for, or on account
" of, or inrespect of, any act, matter or thing whatsoever
- purporting to have been done in pursuance of or under
~ - the said Act. | |
(3) Sub-sections (1) and (2) shall have effect

althcugh the said Act was mot or might not have been
in force at the relevant time.

~ 15. The Madras Preservation of Private Forests Act, Repeils,
1946, and the Madras Preservation of Private Forests
Ordinance, 1949, are herepy repealed.

1 This word was substituted for the word “Provin®ial” by the
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 (Amendment) :

YTAMIL NADU] ACT No. 22 OF.1960.2

fHE jfTAMIL NADU] PRESERVATION OF PRIVATE
FORESTS (AMENDMENT) ACT, 1960.

[Received the assént of the President on the 17th October
1960; first published in the Fort St. George Gazctte
on the 26th October 1960  (Kartika 4, 1882).]

An Act further to amend the [Tamil Nadu] Preservation
of Private Forests Act, 1949, o

WHEREAS it is expedient further to amend the [Tamil
Nadu] Preservation of Private Forests Act, 1949 (3[Tamil
Nadu] Act XXVII of 1949), for the purposes hereinafter

appearingy;

Bk it enacted in the Eleventh Year of the Republic of India
as follows —

Short title. 1. This Act may be called the Y[Tamil Nadu] Preserva-

Savings.

tion of Private Forests (Amendment) Act, 1960.

2—4. (The amendments made by these sections .ha.vc
been incorporated in the principal Act, viz., Tamil Nadu
Act XXVII of 1949) :

5. Any declaration made by the State Government
by notification in the Fort St. George Gazette* under
clause (iiiy of sub-section (2) of section 1 of the principal
Act before the date of the commencement of this Act
shall be deemed to be a declaration made by the District
Collector by notification in the District Gazette undes
elause (iii) aforesaid as substituted by this Act.

\

L These words we:_-é'sub'stitu_ted for the word ‘*Madras” by the
Tamil Nadu Adaptation of Laws Order, 1569, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order

1969. : .
2 Fof Statement of Objecis and Reasons, see Fort §t. George

Gazetie Exiraordinary, dated the 2nd August 1960, Part Iv- @
section 3, page 2. o
* Now the Tamil Nadu Government Gazite.
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TAMIL NADU
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EXTRAORDINARY PUBLISHED BY AUTHORITY

No. 167] CHENNAI, MONDAY, AUGUST 3, 2015
Aadi 18, Manmadha, Thiruvalluvar Aandu—2046
Part IV—Section 2
Tamil Nadu Acts and Ordinances
The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 22nd July 2015 and is hereby published for general
information:—
ACT No. 8 OF 2015.
An Act further to amend the Tamil Nadu Preservation of
Private Forests Act, 1949.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-Second Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Preservation of Private Forests  Short title and
(Amendment) Act, 2011. commence-
ment.
(2) It shall come into force on such date as the State Government may, by
notification, appoint.

Tamil Nadu 2. After section 4 of the Tamil Nadu Preservation of Private Forests Act, 1949, Insertion of
Act the following section shall be inserted, namely:— new
XXVII of section 4-A.
1949. “4-A. Sanction to purchaser.—(1) Notwithstanding anything contained in

sub-section (1) of section 3, the purchaser of the whole or any portion of the forest,
which has been sold by the owner of such forest without the previous sanction of
the committee under clause (a) of sub-section (1) of section 3, may, apply to the
committee for sanction to retain the whole or any portion of the forest, within such
time as may be prescribed.

(2) The committee may, by order, accord the sanction for the whole or any
portion of the forest specified in the application, subject to such conditions as it may
deem fit.

IV-2 Ex. (167)—1 [27]




28

LatestLaws.com

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

(3) The committee may refuse to accord the sanction, if prosecution is
instituted for any of the contraventions referred to in section 7, in such forest, other
than the contravention of the provisions of sub-section (1) of section 3 or for any
other reason to be recorded in writing.

(4) Any person aggrieved by an order under sub-section (3) may, within two
months from the date of receipt of such order, prefer an appeal in writing to the
State Government. The State Government shall pass such order on the appeal as
they may think fit.

(5) The sanction accorded under sub-section (2) shall not prohibit the
institution of prosecution against the owner for the contravention of sub-section (1)
of section 3.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government-in-charge,
Law Department.
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